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First Batch of Sunnlementan' Delnands for Grants
[o!the Financial Year 2022-2023 - Recomrnendation of the

Governor.

l-he Govemor has made necessaq' recommcndation under

Articld 203 (3) read with Article 205 ofthe Constitution of India for

laying the Supplementary Financial Statemen': for the Financial

Y(2ir 2022-2023 on the Table of the House and lbr moving the First

Batch of Supplementary Dennands for Grants .

Kavitha Unnithan
Secretary-In-Charge
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